5 Re. Inquiry Commission

- MR. CHAIRMAN: One minute.
_Now, whether I should allow one per-
son from each party or not...

SHRI ANANT PRASAD SHARMA:
No, Sir, we want your decision.

MR. CHAIRMAN: Therefore, let it
be said by the Leader of the Opposi-
tion. That is what I am saying. Not
by Mr. Kalp Nath Rai. You have got
your leader. Whatever you want...
(Interruptions)

SHRI ANANT PRASAD SHARMA:
A Member of the Congress Party =zaid
something. ..

MR. CHAIRMAN: He spoke some-
thing else not regarding the ruling.

THE LEADER OF THE OPPOSI-
TION (SHRI KAMLAPATI TRI-
PATHI): Sir, we are waiting to know
your decision. You had promised
yesterday that you will give your
decision today in the morning. We
are waiting here for that. Why are
you allowing all these persons to go
on speaking? Is there a scheme or
conspiracy to delay the whole thing,
to make the House a laughing-stock?
What is all this?...{(Interruptions)

MR. CHAIRMAN: One minute.

SHRI KAMLAPATI TRIPATHI:
Why are you permitting this? Why
did you permit Mr. Kulkarni to speak
in the very beginning when you had
to give your decision as promised by
you? We are waiting for that. Why
did you allow Mr. Kulkarni?

MR. CHAIRMAN: With due respect
to the Leader of the Opposition, it is
his party people who have a num-
ber of times, spoken without permis-
sion. This is not the first time that
somebody started speaking here...
(Interruptions) What about Mr. Kalp
Nath Rai? Has he ever...(Interrup-
tions) Please resume your seat. With
due respect again to the Leader of thr
Opposition. . . (Interruptions)

SHRI PILOO MODY: The Chair-
man is on his legs. Sit down.
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MR. CHAIRMAN: Silence for a
minute. All these hon. Members on
the front bench are finding fault that
somebody had stood up ang he had
started speaking. Is it not something
which Mr. Kalp Nath Rai is doing
everyday and at every time without

permission? Are you allowing him
to do that?

SHRI ANANT PRASAD SHARMA:
No, nobody should do it. s

SHR]I KAMLAPATI TRIPATHI: T
tell you with all humility in me that
you allow all these things. Why
should all this be allowed?

MR. CHAIRMAN: Without permis-
sion? If the Leader of the Opposition
keeps quiet for ten minutes, he will
see how Mr. Kalp Nath Raji raises
without permission.

SHRI PRANAB MUKHERJEE: Sir,
please give us your ruling first.

—

ANNOUNCEMENT BY CHAIRMAN
RE RESOLUTION ADOPTED BY
THE HOUSE ON THE I10TH
AUGUST, 198 FOR APPOINT-
MENT OF A COMMITTEE OR
ALTERNATIVELY TWQO SEPA-
RATE COMMISSIONS OF IN-
QUIRY TO TNQUIRE INTO ALLE-
GATIONS OF CORRUPTION
MADE AGAINST MEMBERS OF
FAMILIES OF THE PRIME
MINISTER AND THE FORMER
HOME MINISTER. .o
MR. CHAIRMAN: I had stated that

the Motion adopted by the House on

the 10th August, 1978, was a recom-
mendation addressed to ‘the Govern-
ment to inter alia seek the guidance
and advice from a Committee to be
appointed by the Chairman. T had
also stated that the question of ap-
pointment of a Committee by me
would depend on the indication as to
which one of the two alternatives
mentioned in the Motion was accept-
able to the Government. The Prime

Minister had accordingly made a

statement in the House on the 24th

August, 1978.

{
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[Mr. Chairman] e

I have carefully gone through the
statement made by the Prime Minis-
ter as well as the various views ex-
pressed by Members in the House in
the matter. It is evident from the
Prime  Minister’s statement ‘that
neither of the two alternatives men-
tioned in the Motion has been accepted
by the Government. “According to
my reading of the 10th August, 1978
Motion, constitution of the Committee
by me is dependent upon the Govern-
ment showing willingness to seek ad-
vice and guidance from it, which the
Government have declined. The
Motion also does not stipulate that
the Committee should be appointed by
me even if the Government decline
to accept any of the two alternatives
mentioned therein. I am, therefore,
. of the opinion that in the ecircum-
stances I am not called upon to
appoint such a Committee in terms
of the said Motion.
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SHRI ARVIND GANESH KUL-
KARNI (Maharashtra);: He will have
to sit down. (Interruptions)

SHRI MANUBHAI PATEL: You
cannot dictate to me. Let the Chair-
man take a decision. He will decide,
not you.. (Interruptions).

MR. CHAIRMAN: Hon. Member
may resume his seat for a minute or
two. Let him finish first. If you
want to raise anything you can do it
after that., Let us proceed quietly
and calmly without any emotion.

. -

SHRI MANUBHAI PATEL: T will
obey the Chair. But I cannot be
bullied by their shouts...(Interrup-
tions)

. e

st Wer qrEEw osmedt o mmaw
EIRT THWT ¥ 3% & 1 gafee § mwear
T 5 9 qORIT A 929 A A R Aqiar
@ & ST JO WY A AT A AATET
W qfqesT FT AT TG0 W@T & | &fF
A=A woAr gater, qaAr fo=dr w71 g
gz AET FT AT | TAT HIAT GIFAT
g FT GFAT | 4 AT 4T AT AT
AT AWT F {50 T FT9 FY IIT X AFKAT
g &fFT gwa e ® FEr R e
9% FHY § 1 WO wEET fear gy
TITH GAHA ¥ 50T H OF HIT 9Ly 9rEf
ofgs Ay FOH §AEY T JIORT
A Bl & HUT F 1T AT F79 ¢
FifF yg qfasst w1 qure & |

(At this st(l‘ge some hon, Me%;i.bers
left the Chamber.)
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@~ SHRI MANUBHAI PATEL: Shame,

SHR] BHUPESH GUPTA (West
Bengal): I need not say that we are
deeply disappointed. ..

MR, CHAIRMAN: He had raised a
point of order. 1 had asked him to
resume his seat at that time. Let him
raise it now. - - '

o ' H
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SHRI MANUBHAI PATEL: I want-
ed to raise it at that particular point
when the leader of that Party was
deseribing  your decision. In  the
beginning he was welcoming it. In
the middle he was flouting and criti-
cising the Chair. He wag criticising
the decision of the Chair. Not only
that. The decision of the Chair can-
- not be challenged. They may or may
not accept it. They cannot challenge
the decision of the Chair. But he
was challenging your decision. At
that particular point I was raising this
point of order. He raised objections
against your decision. This is my
pomnt of order which T wanted to raise
at that partidular point of time. The
ruling of the Chair cannot be discuss-
ed after it is given. It cannot be
discussed. Now they have walked
out. At that time they were not pre-
pared to hear this pariicular point.
It should be recorded that they flout-
ed the decision of the Chair. Not only
that, they should not discuss it.
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SHRI PIARE LALIL KUREEL wurf
PIARE LALL TALIB (Uttar Pra-
desh): We have the right to bring a
motion for the removal of the Chair-
man,

MR. CHAJRMAN: Mr. Bhupesh,
what is it that you are going to say?

SHRI BHUPESH GUPTA: 1 seak
>n what you have just read out. It
s not a question of doing anything
wutside my constitutional right or the
yrocedures of this House. I wish to
peak within my constitutional right
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and former Home Minister
and the privileges given to me under
the Rules of Procedure of this House.
Sir, my friend said that nobody can
challenge the decision. You have
stated a certain position and you have
said that you will not appoint a com-
mttee. It amounts to that and you
have given your reasons. First of all,
I would ask you to reconsider your
decision on the following grounds. I
think T am entitled to do so because
no decision ig final in that sense. So,
I ask for the reconsideration of your
decision. First of all, Sir, one thing
should be clarified. ...
SHRI ANANT PRASAD SHARMA
(Bihar): Sir, Mr. Piloo Mody is not
in his normal mood. His whole body
is shaking. Just look at him.

10
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SHRI BHUPESH GUPTA: You
don't look at him. Sir, the first point
is that it is not a ruling because you
have not interpreted the rules here
and what should follow from the
rules. Therefore, it is not a ruling.
1t is your decision with regard to a
matter which was placed in your
hands. Having placed it in your
hands, we have got something and we
are going to give our reaction and ask
for your reconsideration of the mat-

ter. e

W b

Sirl'in the beginning, I would like
to say that we will not challenge in
the sense of defying the Chair. But
we have got a right under the rules
to make our counter-proposal and,
Sir, T hope that in view of the short-
ness of the duration of the Session,
you will allow us to move also, if
necessary, an alternative Motion. We
have got'a right to do that. Before
that, I would like to quote what you
had said in your statement on the 17th
of August. You have said:

“Twao courses, therefore, seem to
be open to the Government, namely,
either they should seek the guid-

.rance and advice from g Committee
of Members of the Rajya Sabha or
forthwith appoint two separate
Cormmissions of Inquiry.”
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[Shri Bhupesh Gupta]

These are your words. You did not
say or you did not indicate that the
situation demanded g statement by
the Prime Minister in the House.
Neither did you indicate that your
mind wag working in the direction of
some alternative proposal that might
come from any quarter. You very
rightly confined yourself to the two
propositions: Either the appointment
of two Commissions or taking the ad-
vice of g Committee of the House. If
neither course was followed what you
would do we did not know, Neijther
course hag been followed and you
have taken recourse to a third thing,
namely, the Prime Minister’s state-
ment that was made in the House.
Sir, a new element has been injected
into the discussion by your statement
and the Prime Minister‘s intervention.
Normally, Sir, as I understand the
Motion, you should have really asked
the Prime Minister whether he was
prepared to appoint immediately two
Commissions of Inquiry, to say “Yes”
or “No”. If he had said “No”, then,
Sir, you should have straightway
gone ahead with the constitution of
the Committee of this House. That
was the meaning of it. The English
words have a natural meaning and
the parliamentary language has some
natural significance and connotation.
But you have not followed that course
in your wisdom. About your wisdom,
1 cannot comment. Buf, about the
wisdom of some others, I would like
to say that it does happen that wis-
dom sometimes becomes very elastic.
I am not one of those who trade in
the elasticity of wisdom. I go by the
conventions and customs. Then, Sir,
what you have said is this;

“This matter was raised in the
House vyesterday. T am of ‘the
opinion that in terms of the Motion,
the question of appointment of a
Committee by me would depend
on the indication from the Govern-
ment as to which one of the two
alternatives mentioned in the Mo-
tion is acceptable to them.”

Therefore, Sir, it is dependent on two
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things: mither you take the advice 3.
trom the Committee ot the House or
appoint two Commuissions of jnquiry.
(Lnterruptions).  You are within the
ambit or the Resolution. F¥rom this
1t follows that your words indicated
that you were nterested in the im-
piementation of the Resolution when
you made that statement. Dependent
on what? On two things: Either the
appomtment of a Committee of the
House or the appointment of two
Commuissions. That is the meaning
of it. Today, Sir, you have said some=
thing different. In the earlier state-
ment, you have said: “The appoint-
ment of a Committee at this stage...”.
Why do you say “at this stage”?.
You have said, “...at this stage with-
out knowing the mind of the Govern-=
ment would be infructuous.” The
three words on your part are very
significant: “at this stage”. There-
fore, it means that at some other stage
you were foreseeing the possibility of
the appointment of a Committee,
Otherwise, Bir, you would not have
used the words “at this stage”.
Whether your mind had worked on
iwo separate lines, jt is not for me to
say. You have said:

“Without knowing the mind of
the Government, appointment of a
Committee at this stage would be
infructuous.”

I had objected to the word “infruc-
tuous”. You wanted fo know ths
mind of the Government. Can I tak
it that you are interested in knowin;
whether the Government is going t
appoint two Commissiong of Inquir;
It the Government had appointed tw
Commissions of Inquiry, your appoin’
ment of a Committee perhaps woul
have been infructuous, useless, waste
ful exercise. Now, that has not bee
done. Commissions of Inquiry has
not been appointed. The other alte
rative comes into force at once.
would, therefore, request the Lead
of the House to let me know wh
course the Government propose
adopt in this matter. You conclud
by saying “...what course Gover
ment adopt”. Your statement tod:
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#\_Slr, seems to be, in our poor wisdom,

negated by another statement. Now,
you said that the whole thing, whether
you will appoint a committee or not,
would depend on what the Govern-
ment say. Was 1t your statement on
that day? You could easily have said
on that day: My appoiniment of a
committee will depend on what they
say. Therefore, I think we are now
i the realm you have brought us to,
when we have to make a submission.
Sir, nobody in the House, whatever
may his views with regard to the
Government’s position, took the line
that our Resolution was anything but
mandatory, in so far as the Chair is
concerned. Even our ex-Secretary
General, Mr. Banerjee, who has work-
..ed here and who is supposed to have
some knowledge of procedures of
Parliament, was saying that for the
Government it was recommendatory,
but for the Chairman it was manda-
tory. But Mr. Banerjee need not be
taken as the final authority. But the
House also took this view., Now, I
have the fear that Government has
won, not morally, not otherwise, but
somehow or other. Will they win?
1 should like to know.

Now, Sir, let me go to the submis-
sion, It amounts to a {frustration
of ‘the decision of the House.
My friend, Shri Kulkarni, has
gone away. He delivered a lecture.
I do not quarrel with any Congress
Party man nor with any of my col-
leagues in the opposition. He showed
his indignation. 1 know it. But
should he not be a little indignant
when the view of the House is flout-
ed?... (Interruptions) Should there
not be a sense of revulsion, anger
and indignation when a Resolution
passed by the House is flouted? The
Congress Party voted for it. It is
calling it as a mandate for the Chair-
man. .. (Interruptions) 7T do not know
what has happened between them,
when they took the stand and now,
things have changed and are liable
to change. He can change his views.
But we have not changed our views.
We have not changed. We are for
going through the constitutional
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amendment. I make it absolutely
clear that we are for it. And we
shall co-operate with it. But circum-
stances have been createdq where co-
operation also would require fulfil-
ment of certain conditions by the
Chair.

SHRI PILOO MODY (Gujarat): It
is quid pro quo.

SHR] BHUPESH GUPTA: You
know very well, Mr. Piloo Mody, that
with all your bravery, if these people,
these 70 people, are not present in
the House, the Constitution (Amend-
ment) Bill is not passed... (Interrup-
tions) 1 know, some people in the
Janata Party, on second theught, are
not interested in passing the Consti-
tution (Amendment) Bill... (Inter-
Tuptions)

SHRI ANANT PRASAD SHARMA:
Mr. Piloo Mody is one of them.

SHRI PILOO MODY: We may have
third thoughts also... (Interruptions)

SHRI BHUPESH GUPTA; Sir, I
have always taken Mr. Pilooc Mody
as an entertainment always. Nobody
in India takes him seriously. He is
a lovable person—entertainment,
comic feature in a tragic drama...
(Interruptions) It is a good thing.
We need a touch of comedy in a tra-
gedy. You are as much necessary for
us today in the midst of a great tra-
gedy as any, shall I say, feature in
a circus or a play or a pantomime is
required. Now all I say is this. Can
we have this confidence in you? 1
have the highest regard for you as an
individual, Mr, Jatti, the man. But
can I have the same respect after
what you have read out as the occu-
pant of the Chair or in the Chair?
Can I have that thing? Therefore,
Sir, T suggest that if the Constitution
(Amendment) Bill has to be gone
through, better that Sir, you vacate
the Chair. You are a controversial
figure now. You have become a con-
troversial figure. (Interruptions) T
am not reflecting anything. All I am
saying is that you have become a
controversial figure. Certain circum-
stances and certain situations have
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(Shri Bhupesh Gupta)

made you a controversial figure which
we would not like you to be. The
Constitution (Amendment) Bill re-
quires the cooperation of all Members
of the House for discussion delibera-
tion and smooth passage. Perhaps it
would be in your wisdom, in the wis-
dom of the Chair, in the interest of
Parliament and in the interest of the
passage of the Constitution (Amend-
ment) Bill that the Chair, in your
absence, is occupied by some other
person. (Interruptions) It will be
useful. This 1s my suggestion. This
is the first suggestion. Sir, otherwise
I am not sure what will happen to
the next course of discussion. Al-
though I am all in favour of it, but I
say that the Government should also
be interested. The Government can-

not thrust a thing on us. You must
take everything. You must get a
decision in your favour. You must

impose a particular type of chairman-
ship at the time of discussion as if
we have no emotion, we have no
sentiments, we have no dignity, we
have no right and we have no honour
to defend and guard. Well, Sir, the
Resolution became the Resolution of
the House and the leader of the
House did not even ask for a Division.
I wish that Division had been asked
for that day by those who are oppos-
ing us today. Why was not Division
asked for? Why did they withdraw?
Why did they treat the House like
(Interruptions) Can they be-
have in any manner they like and
get whatever they like to suit their
purpose? I should like to know. Mr.
Kulkarni has read something from
the press. Many other things have
also appeared. The news about the
consultation of the Law Minister by
the Chairman also appeared in the
press. ‘Attorney General being con-
snlted” also appeared in the press.
‘What the Government is doing’ also
appeared in the press. Before I sit
down, all T would say is that we are
in total disagreement with the decision
that vou have given in the House. Tt
is unheard of in the annals of parlia-
mentary democracy. I repeat ‘un-
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heard of. Show me one example,
where the House adopted a reso-
lution of this kind and it has been
rejected in this manner. If that is so,
many of the thingg that are passed
with you in the Chair or under the
chairmanship of any Chairman would
be open to doubt and question, We
have landed ourselves in this situa-
tion, Heavens alone can save our
parliamentary institution from where
it has landed. Therefore, I say that
the rules be waived. Waive the rules
and an alternative resolution should
be moved within the day. I would
not like you to abuse this Resolution,
(Interruptions)

MR. CHAIRMAN: What would you
like to say in the end?

—

SHRI BHUPESH GUPTA: This is
the line I would like you to take.
(Interruptions) This is our view. At
the moment, T am not giving you any
resolution. This is my view.

MR. CHAIRMAN: You will have
to give in writing if at all you want
fo say anything about the Resolution.
You will have to give in writing.

SHRI BHUPESH GUPTA: This is
my view,

MR. CHAIRMAN: May be.

AN HON. MEMBER: Sir, I strongly
protest.  (Interruptions)

SHR] BHUPESH GUPTA: Al
right, Sir, continue. We have no
faith jn you. I have no faith in you.

(Interruptions) _

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): Sir, Mr. Bhu-
pesh Gupta, a parliamentarian of
such a standing should behave in this
manner, casting an aspersion on the
Chair? 1 have seen lawyers, after
losing the case, behaving in a more
dignified fashion than a parliamen-
tarian of 25 years’ standing.

SHRI ERA SEZHIYAN (Tamil
Nadu): Sir. I am on a point of order.
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SHR] KALP NATH RAI (Uttar
t: Pradesh): Sir, I am on a point of
order. My point of order...

SHRI ERA SEZHIYAN: Sir, what
Mr. Bhupesh Gupta said is unparlia-
mentary.

SHRI BHUPESH GUPTA. Sir I am
+not reading the Resolution.

MR. CHAIRMAN: There is a
point of order.

SHRI KALP NATH RAI: Sir, my
point of order is...

SHRI ERA SEZHIYAN: Sir, Mr.
Bhupesh Gupta said that he has no
faith in the Chair. It should be ex-
punged from the proceedings of the
House. It is very wunparliamentary
and it should be expunged from the
official records. (Interruptions)

SHRI KALP NATH RAI: Sir, my
point of order is...

~ SHRI BHUPESH GUPTA: Sir, I
am of the view that the situation can
be Dbest tackled... (Interruptions)

SHRI KALP NATH RAI: Sir, why

' the Leader of the House has not
allowed you to appoint a Committee?

. It is showing dishonour to the House.
“ It is reprehensible. (Interruptions)

SHRI BISHAMBHER NATH
PANDE (Nominated): Discrimination.

MR. CHAIRMAN: Pande ji, I
allowed the hon. Member this side
when he said that he was on a point
of order. I allowed here also. I am

< not making any discrimination,
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Mr. Jatti should vacate the Chair. I
regard this objectionable. The Chair-
man occupies this seat by virtue of
the confidence he enjoys in this House

" and the other House. I am not speak-
ing mercly in technical lines.
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SHRI BHUPESH GUPTA: Sir, are
you allowing him or me to speak?

SHR] LAL K, ADVANI: Mr. Chair-
man, Sir,. .. (Interruptions).

SHRI KAMLAPATI TRIPATHI:
Sir, on a point of order...

SHRI PILOO MODY: Today you
will not speak, I am sorry.

SHRI LAL K. ADVANI: Sir, I am
speaking with your permission, 1 will
conclude within a couple of minutes,
just two minutes,

SHRI ANANT PRASAD SHARMA!
Sir, you have allowed a point of order
to be raised on that side...(Interrup-

tions).

MR. CHAIRMAN: But ask your
friends to keep quiet because when
others speak...

SHRI ANANT PRASAD SHARMA:
But you do not listen to our side.

SHRI KAMLAPATI TRIPATHI:
Sir, on a point of order...

SHRI PILOO MODY: Sir, 1 am not
sllowing him to speak because no
Member from his party allows my
leader to speak. Why shoulg I allow
him to speak? (Interruptions).

MR. CHAIRMAN: How am I to ht'ear
even it the Leader of the Opposition
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wants to raise a point of order, when
they create so much of noise?

SHRI DEORAO PATIL (Maharash-
tra): Sir, Shri Piloo Mody creates all
the noise.

MR. CHAIRMAN: When a point of
order is raised, jt must be heard. If
1t ig raised here, on this side, Shri
Kalp Nath Rai will keep quiet. But
if somebody raiseg a point of order
somewhere else, he does not keep
quiet.

SHRI PILOO MODY: Sir, on a
point of order...

SHRI ANANT PRASAD SHARMA:
No, no...(Interruptions).

DR. BHAI MAHAVIR (Madhya
Pradesh): Sir, it cannot be a gne~-way
tratfic. If they will not
leader to speak, we will not allow
their jeader to speak. (Interruptions).
The Leader of the Opposition has not
descended from the heaven. If has to
be a two-way traffic,

SHRI PILOO MODY: I wanted to
say the same thing.

DR. BHAT MAHAVIR: Your leader
does not even sit down when the
Chairman is gpeaking. What is this?
... (Interruptions).

SHRI KALP NATH RAI: Ask him
to stop.

SHRI SHIV CHANDRA JHA
(Bihar): g AJT FITFHT TH FG aqT
arfey a1 fET TR Tz wiE grevy 39
FTAT  wIfgQ AT (Interruptions)
FEATAAT T @F FW § @ @
TR arEr AIE-HIET I AT feaw

(Interruptions) \

SHRI KAMLAPATI
I am gn a point of order,

TRIPATHI:

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-

i

allow our

»

[
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. LIAMENTARY AFFAIRS (DR. RAM-
KRIPAL SINHA): Sir, let Mr. Advani
finish in a few minutes, as he said and
then the Leader of the Opposition may
raise his point of order.

MR. CHAIRMAN: I would like to
know from Mr. Advani whether he
raised a point of order or he was only
trying to speak something...

SHRI IBRAHIM
(Gujarat):

KALANIYA
qAW Teq T 10 @ 4

aq IR 7 cal¥T W& I IS

fEaT 91 |

MR, CHAIRMAN: Mr. Advani, was
it your point of order?

SHRI LAL K. ADVANI: I wanted
to raise a point of order but I did not
raise it as such.

MR. CHAIRMAN: Now, the Leader

of the Opposition wants to raise a
point of order.

SHRI LAL K, ADVANI: I will finish
in one minute,

SHRI ANANT PRASAD SHARMA:
You ask him to sit down... (Interrup-
tiong).

SHRI PILOO MODY: On a point of
order, Sir...(Interruptions).

SHRI KAMLAPATI TRIPATHI:
¥ ggt @ ¥ agw F@r o owq A
qaq @T‘? E\I SRl (Interruptions)
SHRI LAIL: K. ADVANI: 1 would
request my calleague to please allow

me to speak. I would request my
colleague to sit down.

SHRI KAMLAPATI TRIPATHI:
I am standing on a point of order, Sir.
You are not permitting me.

MR. CHAIRMAN: Are you not
- allowing?

and former Home Minister

SHRI KAMLAPATI TRIPATHI:

But you are allowing him taking your
Bible from him... (Interruptions).

MR. CHAIRMAN: Mr. Maurya, you
do not want the Leader of the Opposi-
tion to speak?

SHRI KAMLAPATI TRIPATHI:
qreaay, & *g @1 a1 {5 qw sygedy
FTHIA & . . .

MR, CHAIRMAN: I wanted to know
only from the Leader of the House
whether he raised a point of order.
He said that he did not raise a point
of order as such. But he wanted to
speak. Now, Mr. Tripathi, you raise
a point of order. You can speak.
But the same principle should be
made applicable to others also when
they raise a point of order.

AN HON. MEMBER: It should be a
point of order; not a speech.

st Fwanfa Oy AR
AT SATEYT T AIA § AT IGT TR
g1 WeF g, | NIAAIT YW qoa S 39
a3 ¥ A1 @ ¥ | g7 § 98 @s ¢
¥ 1 STHT AYFTT AT FIFT FT ) ITH
9= geA | TG g qré o fa mraa
gr=arey AT &1 AR 3 faun f5 ag
A9 q9 99 d1 q3 T WT aqg
ZAHT 3T AT A i AW @ )
& qor a1gar & % ag 19 &7 sqaedqr
F ofd wo fear ¢ fe o safsa
A1 @I AT I g0 gy v f7A;T
HIT X F1 AT $71 gAToT < &T |
g favgs Td € | 9 gFq 9T T
FAT faeger T9q g | °g sHawdr
quq #4 FSMATE  (Interruptions)

ag wAd a1 g % Faw = T
F T 9T w19 fEEr o1

DR. BHAI MAHAVIR: Sir, I am on
a point of order,
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‘MR CHAIRMAN: Will you not
“&llow your Leader to speak? il

SHRI LAL K. ADVANI: Sir, so far
as the point of order is concerned,
Shri Bhupesh Gupta, as a senior par-
lianientarian, has generally yielded
whenever anyone wanted to make a
subndssion even in between. What 1
was pointing out was that even when
we differ from a ruling given by the
Chair or a decision given by the Chair,
- it is totally improper for any Member

of the House to cast reflections on the

Chair. I would say that it is even

movre obnoxious to follow it up with

all kinds of threats that unless you do
Jtas. .. (Interruptiong). As 1 said, thig

jorning’s news disturbed me and it
. disturbed almost all Members of this
. Party and many Members of the other
Party and I was expecting...

SHRI KAMLAPATI TRIPATHI:
You are responsible for i,

SHRI LAL K. ADVANI: I would
only say that expressions of dis-
agreement with the decision given by
the Chair should be absolutely insula-
ted from any kind of aspersion on the
Caair. This is my appeal to all the
hon, Members. (Interruptions).

SHRI BHUPESH GUPTA: Sir, I
understand, 1 yielding to Mr. Advani.
When Mr. Advani was speaking, 1 did
not interrupt him because I do follow
the ruleg of procedure. He is a senior
Member and he is the Leader of the
House. Obviocusly, it is my duty to
sit down. Sir, members of our group
were sitting quiet after the ruling
was given. We are not for disturban-
ces ag such. But we are interested in
piacing our point of view, Now, Sir,
we have our own style of functioning
I do not know why I have been accus-
ed of casting vreflections. I have
expressed disagreement with the deci-
sién that you have given. Sir, I never
said that you should vacate. I said
that you had become, in this context,
a controversial figure. Controversial
figure is an objective fact. What will
happen when some thing becomesg con-
treversinl?  Thig decision is certainly
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coniroversial. Therefore, it is not a
1eflection. Are we living under a
fascist Grand Council? We are a
democratic Parliament. Controversies
will be there. Differences will be
there. Differences even with the
Chair will be there. Sir, Mr. Advani
says I am casling reflections on the
Chair. I would wuse his own logic.
Tndoubtedly, the Chair’s honour and
dignity has to be preserved. I am in
agreement with him. But he will also
agree with me if I say that the Reso-
lution passed by this House on a gub-
ject of this kind has also to be respect-
ed und honoured. Sir, it is a two-
wuy traffic. Interactions are there,
If vou feel Sir, that your honour has
nig been respected, you will react in
a particular manner. Similarly, if
the House thinks that itg honour has
not kegn respected, it will also react
tn a particular manner. The question
is, what is the solution in such a
situation. This ig all that T am trying
tu say. Sir, I never said that you
shoulg vacate. Of course, we are
interested in the smooth, calm and
gquiet passage of the Constitution
(Forty-fifth Amendmenty Bill. [ am
dead honest about it. Our group is
dead honest about it. We thought,
perhaps we can insulate controversy
freom the passage of the Bill. This is
all T said Very often you are not
also in  the Chair. Perhaps we
thought, it would be comforting for
you, comforting for ug for the gake
o the smooth passage of the Consti-
tutiorn Amendment Bill, let the Chair
be alone for the time being, this is all
I caia. I do not think that this is a
reflection. I thought that for the
comfor{ of the Chair I am saying it,
inn the interest of the Bill T am saying
11, 1n the interest of the House I am
saying it. Therefore, ng reflection is
invilved. All I say a situation has
arisen and the question is how to solve
it. Yes, Mr. Advani, Leader of the
House, is there. He is controversial.
Yeu think that you are right and we
thinlt that we are right. You agree
vith the Chairman’s decision, we dis-
azgree with it. That is the main con-
troversy. In such a situation, Sir, I

4
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think the best course would be for us -

}’here toc express our view in a proper
way. Sir, I do feel, would it not be
pessible. .. (Interruptions) No, give us
tne possibility. Give us an opportu-
niiy. Give us a chance at least here
to express our regret. ..

MR, CHAIRMAN: Are you suggest-
ing another motion? 5

SHR1 BHUPESH GUPTA:...and to
rroceed to elect a Committee right
bere in this House, consisting of 11 or
12 Members to be nominated straight-
away other names to be incorporated
or co-opted in consultation with the
Leader of the House and then, Sir, we
can entrust the Committee to look
inty these charges and allegations that
are there and report to the House
thereon by the end of ihe next session.
It is very simple. If ycu allow tihis
Cemmittee to be formed, if you allow
tniz course, much is gone. Much is
gone then and you will also not come
inte the picture,

SHRI ANANT PRASAD SHARMA:
Yon cannot allow Mr. Piloo Mody to
be standing when you have allowed
another hon. Member to speak.

MR. CHAIRMAN: Mr Piloo Mody,
rlease take your seat.

SHRI BHUPESH GUPTA: May you,
Sir, kindly reconsider your decision
and change it and appoint a Commit-
tee which we insist upon? Should
you fail to persuade ycurself to accept
the line that we have suggested
through the reconsideration, may we
have your permission, the needed con-
sent. to move a resolution taking upon
ourselves the responsibility of electing
a Ccemmittee straightaway in the
Houze 1n the same way as Select Com-
mittees are appointed? Then, Sir, we
can entrust this Committee with the
task of going into this matter and
reporting to the House by the end of
the next Session.

SHRI PILOO MODY: No, on.
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SHRI BHUPESH GUPTA: My
friends may not agree. They may not
joon  But those who are ready to
join, can join the Committee. We

shall keep the places open for them,
to he filled in consuitation with the
Leader of the House and the leaders
ci{ all the other parties. That is the
best way of defusing the situation—I
am using an international term ‘the
best way of defusing the situation’.
That 1s the best way to allow the
Constitution (Amendnient) Bill to be
passed. This is all I want to say.
Sir, T hope, we shal] table the proper
notions and all that again, Sir, you
wili kindly consider. Before I sit
down, with al]l the humility at my
cemmand, in the name of this House,
despite the fact that Shri Piloo Mody
iz present in the House.

May I, Sir, honestly appeal to you
that you reconsider your decision and
praceed to apoint a Committee of the
House of 15 members as mandateq by
the Resolution of August 10? I request
you o do that. Sir, self-correction
wiil not harm you to serve the situa-
tion. I am very sorry that we have
entered into a controversy with you,
but’life leaveg us with no other alter-
native but to face the challenge of the
situation, meet the controversy and
struggle for the the answer to be given,
the answer that the situation needs.
We shall act according to the consti-

tutional rights and the Rules
12 NooN of Procedure of the House.

And the Rules of Procedure
Lave certain provisions which em-
power Us to make certain series of
meves in this matter. I hope, Sir, you
wil: at least kindly consider this move
and give ug the assent so that we can
bring this move into operation,

MR. CHAIRMAN: According to
Shri Bhupesh Gupta, il i now 12
O'ciock and we will have to take up...

SEVERAL HON, MEMBERS: No,
na,

AT yrTe o

MR CHAIRMAN If you dont want
again. .. (Interruptions)  Yes, Mr.
Mody, what have you to say? (Inter-
ruptions).
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SHRI PILOO MODY: Sir,...

SHRI ANANT PRASAD SHARMA:
He is not the leader of his party.

SHRI BHAURAO DEVAJ1 KHO-
BRAGADE (Maharashtra);: What is
it? Ig it a point of order? (Inter-
ruptions).

MR. CHAIRMAN: No, no, you have
agreed that whenever there ig a point
of order, I should allow. You can
also raise. I have no objection. Yes,
Mr. Mody.

SHRI PILOO MODY: Mr. Chairman,
Sir, I was listening very carefully to
what Mr. Bhupesh Gupta had to say
on this ruling and I tried my very
best to see if after so many days he
could shed a little more light than
what he has been shedding all these
days.

SEVERAL HON. MEMBERS: What
is the point of order?

MR, CHAIRMAN: Let me hear;
then I will say. (Interruptions) No,
no, my point is that standards ghould
be the same,

SHRI PILOO MODY: What I find
is, instead the light is slightly flicek-
ering.

ot aers wifew g g9l 9w

FIA7 § a1 g7 F F4F faar o L
(Interruptions).

SHRI PILOO MODY: Sir, he talked
about. .. (Interruptions).

MR. CHAIRMAN: So many people
are standing.

SHRI KALP NATH RAI: There is
no point of order. Please don't call
him. He is not making, any point of
order. ;

MR. CHAIRMAN: When you raise
a point of order, everything is correct.
I have allowed him. I will give you
a chance also.

SHRI KALP NATH RAI: Sir, the
Law Minister and Shri Advanj are
both instigating the Members to rise
and make points of order. These two

and former Home Minister

Ministers have no right to instigate
the Members of Parliament to stand
up and raise points of order.

MR. CHAIRMAN: Now, is it a point
of order? Is there anything in it?
Now, one second. Mr. Kalp Nath Rai
has spoken, Did he raise any point of
order? But he doeg not want others
to speak. (Interruptions) I am men-
tioning your name because you rise
every minute, every time. Therefore,
I will have to request you that the
consideration which other Members
give to you, you must also give the
same consideration to the other Mem.
bers also. 1 am requesting you...

SHRI N. K. P. SALVE (Maharash-
tra); Will you please listen to me?

MR. CHAIRMAN: No, I have allow-
ed him.

SHRI N. K. P. SALVE: Will you
rlease listen to us? We have no
objection to his speaking. But some-
thing has to be clarified. You allow
me to speak. I have nothing against
his speaking. Please understand what
I have to say.

MR CHAIRMAN: Mr, Salve, you
are a seasoned speaker. Whenever a
point of order is raised and when the
Chairman hag asked him to speak, if
all the Members...

SHRI N. K. P. SALVE: I have
rothing against his speaking. But let
me speak. Are you allowing a roving
debate on this? If you are not allow-
ing a roving debate, all that T want to
tell you is this. Parliament is meant
for debating and I am not shutting
any one out. Let the viewg be heard
with a certain amount of dignity and
restraint. .. (Interruption) Sir, the
difficulty arises when a gentleman acts
like an  overgrown, ill-informed,
imbecile, adolescent. Let there be
scme serious talking and let it not be
a roving debate. I urge upon you to
bring some discipline intc the House,
Let the Leader of the Opposition make
his point. A point of order is confin-
ed to an interpretation of a rule. It
is easy for you to allow it...
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SHRI PILOO MODY: Was it a point
of order or a point of imbecility, or
was it a point of stupidity, or a point
of ignorance or a point of compassion?
What was thig interruption for?
(Interruption) Now shut up and sit
down.

Mr, Chairman, Sir, if he objects to
my bringing some papers, it is a copy
of the Resolution. Sir, everybody is
quoting from the Resolution. I need-
ed a copy. And if Mr. Kalpnath Rai
cotld read, I could show it to him. I
wag talking about what Mr. Bhupesh
Gupta has said. He talked about
English. He told us, in fact, lectured
to us that the Resolution was very
clear. Clear about what? (Interrup-
tion) I would like to make it even
clearer to you, Mrs. Margaret. Have
you any objection? Let me read the
Resolution, Sir. It says...

SHRIMATI MARGARET ALVA
(Karnataka): If you are reading it to
me you can do it outside.

SHRI PILOO MODY: We can both
go and do it outside... (Interruption)
It says:—

“And, therefore, calls
Government. ., .”

upon the

I am reading it now to make sense in
both ways.

“And, therefore, calls upon the
Government to straightaway appoint
without delay two geparate Com-
missions of Inquiry under the..."

What does it mean? It means that
the motion calls upon the Government.
The House has the constitutional right
to pass any motion that il likes. The
Government has the constitutional
duty to perform and the canstitution-
al duty does not bing the Government
tn appoint a Commission of Inquiry
o, the recommendations of a motion
of the Rajya Sabha. This is the posi-
tion. That rules out a Commission.
In the alternate what does the motion
say? -
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“And, therefore, calls upon the
Government...”

MR. CHAIRMAN: One second.
SHRI PILOO MODY: Two minutes.

MR. CHAIRMAN: You can have
four minutes, I have neo objection.
My point ig when Mr. Bhupesh Gupta
was gpeaking I was keeping quite,
He spoke at length about the Reso-
lution and his reaction. Now you are
not prepared to hear the other per-

son. Let him have his say. Two
minutes.
SHRI YOGENDRA MAKWANA

{Gujarat): We are prcpareq for the
whole day...(Interruption),

MR. CHAIRMAN: Mir. Mukherjee,
he has never spoken from the day he

has become a Member. Let him
speak.
SHRI PILOO MODY: And alter-

natively it calls upon the Govern.
ment to seek forthwith the guidance
ang advice from the committee com-
prising of the Members....

SHRIMATI SAROJ KHAPARDE:
(Maharashtra): Please speak in
Hindi.

SHRI PILOO MODY: It ig asking
the Government to seek the advice
of the committee and the Government
says, “No, thank you: we do not want
the advice of the committee”  After
all, when you ask somebody to seek
advice, it glso implieg concurrence on
the other side and, as far as the Re-
solution is concerned and as far as
English of the Resolution js concerned,
it is a total wash-out, (Interruptions)
This ig all that you have to accept.

But, Sir, I am very smuch hurt: Mr.
Bhupesh Gupta is 3 very very seasoneq
parkiamentarian and he must get used
to some defeats and some great and
glorious victories. And I want him to
have the gportsmanship to accept a
defeat when it ig rendered to him.
Sir, you are quite right. On this oc-
casion you stang defeated and because
you stand defeated, we sympathise
with you as humap beings but, please
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f$hri Piloo Mody]

don't disrupt this House. This is a
very lovely House. You are largely
responsible for having created this
House, Having created jt you have
adorned it and now, in the thhght
of your parliamentary career.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): Oh, no.

SHRI PILOO MODY:.... why
should you want to disrupt it?
then, in trying to disrupt it, do you
realise whose aid and succour you are
taking ang who these people are?
Fascists. Why are yoy seeking their
help instegg of accepting your defeat

gracefully? Thank you, Sir. (In-
terruptions)

SHRI YOGENDRA SHARMA
(BIHAR): Point of order. (Interrup-
tions)

qURLAT, HIT S4qEAT AT A9 4%

& fx g q=7 F7 31 foave ¥ @
2 7 A& ¥ wEr AT 9w e
8 HEF & (ZHEE ;T @R | W
LFARAT AT Wow 4 § T

SHRI PILOO MODY: Whey did I
say that?

St AwE @At TH 9T ¥ T
FI FAGEAT W ATAT AL B
AT I F {5074 $1T HA4E T FTAT
femome & 1 up BETT SARAT AT
Y37 8

SHRI HARKIRSHAN SINGH SUR-
JEET (Punjab): Point of order, Sir.
Sir.

MR. CHAIRMAN:; He was stand-
ing there glready. Yes Shri Tripathi.

| oFRANE  faed o wreae,
A9 I F AT AT WF JATH T,

and former Home Minister

fwar g, ®

IFET qugA & ¥ oy
CEARE I B

SHRI HARKISHAN SINGH SUR-
JFET: Point of order, Sir.

DR, BHAI MAHAVIR: Ig Shri
Tripathi on g point of order or what?

SHRI HARKISHAN SINGH SUR-
JEET: Point of order. (Interrup~
tions)

MR. CHAIRMAN:
question of....

Now there ig no

S AVE G ;. IR GF A foq

MR. CHAIRMAN: I Wil hear. But,
before that...(Interruptions) Why
are you unnecessarily directing him
to do it? Before that, am I pot to
speak? I do not understand it. You
are a very responsible and experignced

Member. i noee an

SHRI ANANT PRASAD SHARMA:
Anybody raising a point of order will
get preference. So he has raiseq a
point of order.

MR. CHAIRMAN: That ig correct.
But, before that I would like to know
whether therg is any proposal and
whether somebody is there to second
and support it. (Interruptions) I am
trying to know from the Leader of
the Opposition whether there iy a
point of order or whether he wants to
support what Shri Bhupesh Gupty has
said. If i1 is like that then who sup.
ports and who opposes it because we
will have to give an opportunity? Tha
is what I am trying to know, (In
terruptions) Please resume your seat.
I will give you the opportunity.

SHRI KAMLAPATI TRIPATHI. Sir,
am I allowed to speak?

MR. CHAIRMAN: Yes. L

st wRAEfa BwSt o gy
ATAATE AT T AT I AT GT [IOEH
qIT T ogEgT far g § gmar gifaw

32
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qugy FE F f'?'f‘;f gsT ga;ng } tolerated. Sir, he has insulted an
) ~ : s hon. Member.
AT, Igiv GATE 7 Tear g v &5 )
FY qEdve HE ¥ T4 qAST T FTATAT SHRI SHIV CHNADRA JHA: It is
' contempt of the House. (Interrup-
Y J1C fF a3 9q FHS F7 fwtor &1 tions).

2 f foraaT waar w47 &1 19 g7 A4
¥ =t F ggd feat a1 1 9 @
FHT HYL AT [IGT FZ FIAAT F57 3T
& o7 9% 7 3¢ qad | gF AW F
faarz & wregaz, ag geq FTAgT AT
ST F A1 AT Ag qead G & fw « |
EERIE R TARL CHE AR CAEARR R i 1 [

|

l

|

ig most objectionable. He must with-
draw what he has said about Mr. Piloo
Mody and his physique. | (Interrup-

i SHRI SURENDRA MOHAN:  This
!
’ tions).

Y AR @2 : qunfy wPeg,
g9 waq § AT FE FgH O OF A9+
HqTEHT FT {g , FUF aafsq FT g,
g7 FAT § a1 grofv Ar § AT T
AT §——T8 FAT F1E I gFar & 7
IRIT 2H F3 (% 18 yredr gt Sar
2 AT AT IT F) T FT IIATIA W 0
IT F AT X FIX N FT FHATGIT AT

TF TIT F FTU, WL AT &I HIT TF
HIAT AFEqeT T@AT § I8 g1 IF qeard
¥ WA T g g9 & AT gW 9wHd §
HIOHT 34 GWOT q 59 gIq F g
F1 3T ATET 3 WL I F GEATA FI

gFF FAAT F ¥ Fgr, 37 FT Ty 5 7ud 7w arfag
o 1 AT @ T AT ST ¢Q ¥ W

GG, WIAATG T T AT FE ST F IT & A awrar w7 A7

@ ¥ fr 3 dev 1 ad W WA £ afe sa g STV <@ a1 ITH F TG
& w% ad ¥ 57 777 B qOwEH § AW FrIT AT agl & W ST AT oA e
% A7 § 764 § T AT vy | T, ;R gt & av s R
9t ggT far #@ A [T Ay 9 gifs<y &, sy Afa & a1 # A
T A AT ITF G IS AR L gE{-gAdT ardi ¥ I H e

(Interruptions)  sfyqy, gad &Y wres . . . (Interruptions)

qrar g7 | & T FEAT F AT FGAT =t wAafa Ay o qreaEy,

grar g % 39 wea &1 wiwr F1 aw G . . . FAaT gTEY | G
FL T AT QI IA<Ertacg sAdr ot e F T gAEFIAFEAL . .. -
AT Iq FT FETCILE . .. (Interruptions) ...

ot Flo wERTIXE@W I (Al
q3W) : §EF F MAT q@A & fag
o . 93 AT AET I3 gYE (Interruptions)
_ stediegna gz fain gaen faa,

e ——

qt /A 927 ; fadaga W)

ot sRamfa st L L ;T Ay & s faufar g, o7 &1 a9z
AT, AAAT O TRN TF § ;Y FTAAT EWIT | TF AF IARN g7 TFAQ
g 9 ¥ 39 FEARTANT KT IFFT . qF qF 39 19 § HIST AZT A |
amré ; T9 agrT T8I E  (Interruptions) (Interruptions)

SHRI SURENDRA MOHAN: I am

: - " on a point of order. I want you to
SHRI SURENDRA MOHAN: find out whether the Leader of the
(Uttar Pradesh): This cannot bDe ﬁ Opposition hag referred to Mr. Piloo
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Mody’s physique or not, and, if he has,
I would request you to find out
whether it is Parliamentary or not
and whether it adds Tp the dignity
of the House. I would also request
you to give a ruking on deletion of
this word. ...

SHRI N. P. CHENGALRAYA
NAIDU (ANDHRA PRADESH): The
Opposition Leader whg has come {rom
Varanasi should speak well, not go to
the gutter level.

St FTHA T AT (ITIHRA) ¢
wrE dfeq S F7 woHy Sy e

ST | WE AT 98 §1 W § | 9%
EEIIEE i1 Ev

oft gRAE fHTEt
Haw grar. ..

SHRI SURENDRA MOHAN:
about myy point or order?

MR. CHAIRMAN:
it.

BRI CEW

What

I will look intg

M FwaAi et gw mw ag
T IF | AW FT AR § T i
7T AET B qEdY |

A T @ @y aw
FA, W THT @ IW A v
CEL

st swawis fHaet o mw @@=
FY Fiat o 57 F aw fw atg 7

AR W FX @ § 98 99 F foi
WAT T a1 @Y G |

wt TR 0@H ;T A ST FY
TATH ST AT | S=AT FT FHem a7 |
. 98 YT AT FEr 9T | AW 77 §g
F= I AT AT | WIT 919 AL 90 A
TS AT 1 T § AT ST 61 a9g & )

= (Interruptions)
L8

and former Home Minister

%} FET AT T - WL 5T F =iy
fo ey T

W g&E W AT & ST
F1 FgeEr e o Aem T 2 1 ®
AW F AR § |

st SMEN qwE WA 1 gt
arg § dfeq s #1 | sisfa § aEr
fFar a1 ag o= § 9 &y 7
(Interruptions)

sy Fo ATA " ::W’T &7
q9 @ |
s gaacfys BmE . grEay,

{(Interruptions)

=l FU MH X : T ST F FARY
T @ | weerfEl, 97 1@

ot wAEmE(E Fu
(Interruptions)

HT 9T,

=t gl WET AT (TR
FCATT ST FT UZ TGV FH AGT qAN
& | ag qEF FT GG A FIA § agar
qq FX F WX HET A wAN A
& foo ot 3 #Y gl a1 & 59 @
2 =g smafases 8 ) .

(Interruptions)

sy o g fEsdi (ST WRW) ¢
TrEATY SfY, ST GHATZT TT ST T b
wrew W 2 faga

s gwenis St
§ ag Fg AR g F ...
SHRI BHISHMA NARAIN SINGH

(B1HAR): Mr. Advani, the Leader of
the House, should telk them.

SHRI DEVENDRA NATH DWI-
VEDI: Ask them to behave,

LI

SHRI ANANT PRASAD SHARMA.
He is leader of gne of the groups. How
can he do sc?

36

e
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SHRI SURENDRA MOHAN: I
want to ask you: How did you be-
&have? Yoy must remember that the

Leader of the House has also the
right to speak.
st wyaafs Fusy AR,

T ag awy fam s war e
qIT § qH! faQet a1 1 A9 AWT E
TR Qe & F AT 3W OTHTC T
FqE fHar STEn, SER AT & 9y
T 3 g3 FT QK . . .

(Interruptions) B

ot wIwE w2 Ry A Y A
eI ? ..
(Interruptions)

o

~ =1 wmyATalT fHIEt
Faggrar. ..

(Interruptions)

HIER,

) Wew wuEw fhg oo oA
T g g #1, afc @w TN @Y
& AT WIS AAT ATGHT SIA TGy qIT . .

(Interruptions)

UF WRATT wEE T T aET g
FLWR |
(Interruptions)

5HRI KAMLAPATI TRIPATHI:
If they behave like this, they will
net be allowed to speak in the House,
I tell you. (Interruptions)

MR. CHAIRMAN: Now, let him
speak. Why are you creating trouble?

(Interruptions)

SHRI PILOO MODY: We recognise
only Mr. Kalp Nath Rai ag the Leader
of the Opposition.

MR. CHAIRMAN: Mr. Mody, kind-
ly be quiet for a few minutes. (In-
terruptions) Sharmaji, let him speak.

SHRI ANANT PRASAD SHARMA:
He is saying Mr, Kalp Nath Rai is
the Leader of the Opposition. I am

I
|
|
|
i

against families of P.M. 38
and former Home Minister

saying then Mr. Piloo Mody will be
the Prime Minister of India.
SHRI PILOO MODY: I accept.

U wwenata et ATIAER,
A A S F AR § A S 3w
Fgl 39 UT A4 WE@Y &1 HTEEFAT
SEUNIE AU I O R LN
FIEC AT g & | gR Al ST A
2 og¥ 9 @A & | sar A |t
T8 & B @ QE AT | AT wWAE
43 g0 | 9% gEIT § AR g7 TS
F0 & a1 A 39 AW AT [EE
FATAGE . . .

(Interruptions)

weaas, @ wiw § frgew e fF
qIT IFE K G AT WAL
g 77 &R/A § 7 W7 fo sawr mwT
v 3% dteq & afd 79w fFFT A=
T F F GACATS AT I WA-
qifearie < g war § 1 S FAEI
frgar | argEs, § a7 1 ITH WA
F1 F1F 41 | Aegan § a5 F @A
f g afg w17 § FATE

(Interruptions)

SHRI PILOO MODY: They are so
used to interrupting...... (Interrup-
tions)

SHRI KAMLAPATI TRIPATHI:
Thank you very much, because you
have got yp already.

SHRI PILOO MODY: I hope you
will show me the same consideration

and sit down,

st daew FO (fer)
5 gfeq SfY ¥ 59 a¥g FT 9@ AET ST
F ar § Y A AT W A AR )
3T q@ Y a9 F o1 @ & Gy @
afeT ® 1 ag vaT g 7 g § @A
T At F1 GAAT AL

(Interruptions)
fafaeex o a=a § 1 R fafaeey
JoTer ATA ar T g 2 ...

(Interruptions)



39 Re. Inquiry Commission

SHRIMATI AMBIKA SONI (Pun-
jab): Sir, I have a point of order.
I never interrupt the House. I want
to say to the Chair that there are
some Members of this House who
would like the proceedings of the
House to be carried on in a dignified
way. The people of the country are
looking to this House. I have a sug-
gestion. Why don’t you put the pro-
ceedings of the House on radio and
television? Let the people of the
country know what theiy representa-
tives are doing here,

oY wramfy et @ - "AFER,
# ag fadzq w2 @ a1 fF oF T
AT AT S ¥ AR gAT § 9
T GIT & TIAA Vg7 98 TH Q9T T g
fag afz o par w7 F w@hpfa w@m
T & AT TZ AT AT g AT
T qz9 § fad) ogwmr ¥ §I%7
H I/ T3 T FE 7361 ag ¥ g=rfaq
FL TR )

3q GAE F1 @EFRE FE F I8
& Qar qaaqr § 5 d@fgara garam o
w&3a § fora® wreor gar? fafy Hadr ot
agt T8 3T §, S99 9T TF [IH TAl-
THAT H, TF FsH IEEA H, TF
gsar fegfq & |, ofcfeafs & faam &
gar | ag Ffcfeafs dar 7 g€ & ?
17 FATE & g 939 9 QT § AR ¥
FAT-FAT ©: T8 &1 @7 & IT 9oA
FT TA T | FTTRT TAIT R0 AT oY
rIFt arg feamr swrgar § 5 9gw fom
fag fav 3@ 9= %1 =wfgdww s
FAT WA TAT N, AL FAT FAT A
AT AT TEJT FIA 1 | HY 39 q97
F gryg Www Hud Ifeaa fRar o
IqF 1T AAAT qT HIT FHAT T2
a1 gAT | fE A F AT 9 qET A
97 gV T & 3T ATAT FT W AW A
TEY ISMAT | g ATAAT ISAT § ST

[RAJYA SABHA]

against families of PM. 4o
~and former Home Minister
qrEl & Jae ¥ swar ol & aann X
F fgars | qregax, T gt 3T 6
FAT TETA g AT ST F FATATC T
N ooT aFaed faar |

o WiE AT : A a1 QA

FEHT AT W@

st wyamfa Hawt . 3§ aFa
q 9o g fF & srera sfowi @
fao g g W @ & & fowe wmn
FeNE § q9 § 7R g7 T fusir g

TMo WIE AIE: SR Hell T8t
| - ‘

st wRanfs fxas o ag gEar
# o7 94 § fF ag gTeR w4t ATE
FTU § FIH FT @T g | Sgi 98 W
1 5 g & sedrwr @i w@r 2
zafau fF aifa 3aE & faams w9
FAW FA FT AT FF  qe07 7S ¥
F #1 AY | g8 qHAT HGATA H AT TH
& 1 WA IBTAT § QAT OOEN F AFqTHT
¥ AT TF 9T A S g qAY ¥ AR
FAAT A TFAC ST AT Y

gar o oz gwva agt a1 A
§ gagar § B fedr & fag Y qea
72 B gaT, 39 ga9 & fAu o aeve
agl g aFar fe S & A0S WA
WigE § SEF qAEF THGEL F FA
g AtTaW ad & gw seerarf gt
¥ fa¥ 3o 2 o wifa S & fawms
FHIIA F1 A gafae g "/
faar TaT qErT A AR WS AWE
FCAA F FIA 77 @Y & A T qoA A
Y, 77 T34, 3T I FT INAT AR
Erafam"hﬁrw"rz&r%sr%aﬁrﬁg%,
S9 &, SYAT FT FHAT § |
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TT YT BT gAY IS OFT Ity
F L AT gH wfuwr faan due T
F gTT TR JoT & fam o gw owwR
Faq g & oo #fee-wdas 9
1 Tefrow & iR feT ga s A
& gaT aWEE qred S O fR
a7 IF wET K F oI F
HIAT &7 | 39 954 I§ e fwar o
AT SO0 TG T F G F 91
HHEY, YR gHTX §WA @ET g |
IR S CC BT G T S L
Famafq &, I9FT qfEmT, I g,
A% =9 T & 9fa ¥ 79 THR FY

ara JE¢ wgAr ey S mﬁwﬁu g,
WTWH%‘@I

qTAGT, IAGE Zq AT q FrE o
HEgud T3 &1 §Far § | g §Ea #r
AT AOH FA A & | AT I ST X
i & TWF § ) TIT T9 FIA F
gl S afaEl A w1
geq ¥ Y yww Sufewg Ry oo g,
I FW 9 FATE &7 § qg 9% faw
frar s g%, z9 feafa ¥ of=mes
T § | Aas e F fawgy gw 3w
TET FX GHT & AR T E AE g
F faeg fadt ®1 g8 Fow =fgw
¥ a€Y quem & 919 98 fA9e #r
Trzat ¢ 5 e 39 wfew fafa d =
AR I HIOHT e fear & 1 a8 99
fegfo e AT @ WS ' @ G579 3
oF gwrg 9 AT 9k Ig ywaE
T T A7 T ST F Q0 wRIET ¥
IqFT ag =rewr & fF Ay wena
F@ER & faq 93 & & AR A
& aumafa & fog og = & 1 =@
ATEAT HY HTTHT TEAHI FAT TLT |
fFe FTOT @FIR FET 99T, Ug &
TG ST ) T R SRd g b
TS ITHT =TT FJ| e fHar . . .

(Interruptions)

[29 AUG. 1978]
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and former Home Minister

MR. CHAIRMAN: You are repeat-

ing the same thing. . . « -

i

ot wRamfa et @ sfiwe, &
v g fF 59 9 &7 Aater 9w wka
F TFR T A g g1l &
¥ W T § AR Fg 991 E fv g
AG TETT FLHT HY q77 ¥ Fewnvsedy
T 8§, afeT gak faae § a8 wwna
gaR gumiy F fau o 3q g &
fag #9231 @1 & 1 TEH I wEAT
anfey, Af SRR s ' wwWY
fFr ) w9 3@ W W AR gER
qumfy agey #t &few ofefeafant &
T fear w7 § ) s @ swEfaE
fFa qx o & 7§ quwar g ¥ zaEr
§MO SUEfdT wEE 9 wyal
g | TR &1 I IWE & H&FE
FIAT AIET AT | T T=ATT 39 TG Ft
FETT @ 8 | T ST A A R
Fh W gEd F WYHE  fEn
T ST FT AT dSler g ¥
AR ATV GEA FT SUeT FY AL
g, SR TIRFAT AT F | BN AT
Ffoq afefeafa & gu qumfa ogiew
e fear g | am| saAS F1OwEI-
FIX A FCh UF dGE § 39 98T Fr
ofer &1 ac fear g1 o4y feafe &
uF weard At quw St 7 qemgas
I AT T@T § )

st FAFUT ST A WS gAg TR
guew & fear 1\ wTeER, T§ §ed WY
ag ¥ @ fr SR awne £y v #%
gy & 1 Y STF EATT FY TR A
TG FE FW FGT | W T WHA T
T THTL & BiSH a1 QY g | S e
qOE A @l T & I 9% "™
faare FX 1 T G FT R AN
T F faw gary faer ot s@wr o 2d
Y weaTa @ g, §avaarg frag gw
ox AN faEmEr g v o gmsw @R
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[+t sl Aot

FL A AR SHY qQ(HaA T TT F
g W | oSom qiR oE sfEd
FEE dargem 1§ ag o e
FLAT AEAT  fF TR F 3O 9%
g 939 T80 99 gFAT g | "FgEY, 99
W ag sMa & fF IaF gand av ger
FwTafa F1 §7 7 T Trfge | wew
A AT %ﬁff. .. (Interruptions)
ofiqq, & qmy a7 feaeT FT @ A
f& g@wr ¥ 9t 7g FIF 0 & IR
I 91 g=ag fFar § 998 "W 9
gaT A I AR g9 F gEAE A
et %%, I9% faard # W F |
§ adt auar & qrg A GEO A&
Sz FTT g A T e § o A
AT T F TQE@ ¥ TF < qW
;rg;aﬁﬁ:rr%n IFHT HIAL JIF TR
A A ERY F JQ@EAT TF §F
W AR §3F F FEAR JAREY
¥ a9 g8 1 37 us & g9 4]
oy faew 2 fF o s s
F EHT FT A

T3 4

SHRI BHUPESH GUPTA: Sir, we
are graterful to the Leader of the Op-
position..., . (Interruptions)...

SHRI HARKISHAN SINGH SUR-
JEET: Sir,...

B
SHRI BHUPESH GUPTA: ...for
the kind support... (Interruptions)

SHRI HARKISHAN SINGH SUR-
JEET: Sir,...

TR JiE &% T RN Dt

SHRI BHUPESH GUPTA:...to our

proposal. We have considered the
issue and protest against your deci-

|

e ————————

and former Home Minister

sion. We register oup protest angd I
am walking out of the House.

(At this stage, some hon, Members
left the Chamber)

SHRI HARKISHAN SINGH SUR-

JEET: Sir, yesterday, ...
ot wudals faawi : AmgEx
T G #3398 T99 &R T8
AR WA we Sy o
TR & AR WYY 33w 41 fE
T B W 9 AR 50 ok g
SEIT FGOT AE GO FGT 5 a0
f@aﬁrﬁm‘rwmgxﬁmmag
F G EY W ¥ fam g FW @
FIH IS 9T @ §
(4t this stage, some hon. Members
left the Chamber.)

MR. CHAIRMAN: Yes, Sardar

Saheb, you speak pow,

SHRI HARKISHAN SINGH SUR-
JEET, Sir, yesterday, ... (Interrup-
tions)

k] L ™
t i

SHRI ARVIND GANESH KULKAR-
NI: 8ir, the train has been delayed
by two hours.

Fd

SHRI HARKISHAN SINGH SUR-
JEET: Sir, yesterday, it was agreed,
and the House was also assured, that
there would be no effort to stall the
bassage of the Constitution (Amend-
ment) Bill, Comrade Bhupesh Gupta
told here that after 12 o‘clock we
would not take up any other item
except the Constitution (Amendment)
Bill

MR. CHAIRMAN: That is right,

SHR{ HARKISHAN SINGH SUR-
JEET: But now again, Sir, as I al
ready stated the other day, efforts
are there and some beople are inte.
rested more in raising these issues anc
they are raising themy continuously
every day and are mot interested ir
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the passage of the Constitution (Am-
endment) Bill, because they are a
party to the Constitution (Forty-
second Amendment) Bill which but-
chered democracy in our country.
(Interruptions). Therefore, I would
request youy to ask them tp find out
a legal remedy. They can give their
opinion and they can opine on this
1nd they have opined on this for more
than a month and how they can find
out any legal remedy. But thig should
not be allowed. This is the most im-
portant item on the agenda, the pas-
sage of the Constitution (Amendment)
Bill and no effort should be allowed
to stall that Bill because, as I said
on that day also, they can do some-
thing here but the people of India
will not forget them and they will
not forgive them for this. That is
why I say that any effort..,

SHRI DEVENDRA NATH DWIVE-
DI. What is the point of order in
this?

SHRI HARKISHAN SINGH SUR-
JEET: This is the point of order. No
effort to stall this Bill should be al-
lowed. The point of order is this:
Yesterday, you agreed that during the
first one hour you would raise any
question and debate over it, but the
rest of the time should be devoted to
this. Sir, we should adhere to that
decision and proceed with the Bill,

MR. CHAIRMAN: Yes. Thank you.
SHRI HARKISHAN SINGH SUR-

JEET: so that we can finish them
without delay.

SHRI DINESH GOSWAMI (Assam):
Sir, the leaders of the Congress (I)
Party and the Communist Party have
made certain statements. On behalf
of my party also, Sir, I want to put
the record straight and I want to put
make a submission now. Sir, the
situation today is that yoy have given
a ruling over which our leader has
expressed his views and we have
walked out also. The present posi-
tion is that there is a Resolution of
the House and the Government is not
prepared to accept that Resoluticn

[29 AUG.

1978]  against families of BM. 46
and former Home Minister

and, obviously, it seemg that a con-
frontation has arisen between the
Government and the House and also
between the Chair and the House and
vhe House wants to maintain its own
dignity, because the Resolution of the
House has been made impotent by
your ruling... (Interruptions).

SHRI SUNDER SINGH BHAN-
DARI (Uttar Pradesh): This  is
factually wrong, Sir.

SHRI DINESH GOSWAMI: This is
my opinion. -

I o

SHRI SUNDER SINGH BHAN-
DARI: This is factually wrong, (In-
terruptions).

SHRI DINESH GOSWAMI: Sir, if
it ig unparliamentary, you can strike
it down.

R

SHRI SUNDER SINGH BHAN-
DARI: Thig is wrong.

SHRI DEVENDRA NATH DWIVE-
DI: He need not take permission froin
you before speaking.

SHRI DINESH GOSWAMI: Sir,
this is our feeling that the Resolution
of the House has been made impo-
tent by your ruling. If it is unpar-
liamentary, please strike it down. We
do not want the situation to continue.
On behalf of our party, Sir, it has
been made amply clear that we want
the Forty-fifth Amendment Bill 1c¢
go through. That is why I have al-
ready tabled before the House, before
the Secretary-General, a motion in
which. ..

MR. CHAIRMAN: You should not
say all those things.

SHRI DINESH GOSWAMI: I
only giving the gist of it,

am
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MR. CHAIRMAN: How can Yyou
give a gist of it now?

SHRI DINESH GOSWAMI. Please
listen, I have tabled it already...
(Interruptions) Please listen. I think
they will like what I have said. What
I have said in the motion is... (Inter-
ruptions) Let me read out for their
consideration. It will take one mintte.
The motion is:

“Having poted with regret, the
decision of the Government in res-
pect of the motion adopted in the
Rajya Sabha on the 10th of August,
1978, this House resolves that the
Government refer forthwith all the
allegations of corruption made on
the floor of the House against
family members of the Prime Mi-
nister and the family members of
the former Home Minister, Shrij
Charan Singh, during the debate
on the motion on August 10, 1978,
and whatevey additiona] allegations
of corruption against the same per-
sons that may be submitteq in writ-
ing to the Prime Minister within 15
days from this day, to the Chief
Justice of the Supreme Court for
scrutiny and examination and for
hig findings as to which allegation
or allegations referred to above call
for the appointment of the Com-
missions under the Commission of
Inquiry Act, 1952, and if the find-
ings are positive, the Government
shall take immediate steps to ap-
point two Commissions of Inquiry
under the said Act, one against the
family members of the Prime Mi-
nister and the other against the
family members of the former
Home Minister. -

v

“It is further resolved that Gov-
ernment report the findings of the
hon_, Chief Justice to the House im-
mediately after the receipt of the
same.”

1978 ] against families of P.M. 4R
and former Home Minister

Sir, I will only submit that in view
of the position in which the House has
arrived you will consider thig motion
carefully and give me consent to
raise this motion by waiving the
Rules, though I have stated that the
question of the waiver of the Rules
does not arise.

SHRI BIPINPAL  DLAS {Assam):
Sir, I want your decisfoni on this.

MR. CHAIRMAN: There ig nothing
in writing to me,

SHRI DINESH GOSWAMI: It has
been given... (Interruptions)

MR. CHAIRMAN: It is not possible.

SHRI BIPINPAL DAS: I want to
know when you will give a decision.

MR. CHAIRMAN: Without exa-
mining, without seeing, hew can 1
give a decision like this?... (Inter-
ruptions) I have not read it. I have
not examined it... (Interruptions)

PROF. D. P. CHATTOPADHYA-
YA (West Bengal): Patently unfair.

AN HON. MEMBER: We will wait
till 5 o’clock, we will wait till 6 o’clock
... (Interruptions) Are you not going
to admit the motion?

MR. CHAIRMAN: Let me examine
it. Before examining, how can I gjve
my ruling and all that?

SHRI BIPINPAL DAS: We want to
know when you are going to give
yeur decision. I want to know the
time when...
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MR. CHAIRMAN: Let me see,

SHRI MOHAMMAD YUNUS SA-
LEEM (Andhra Pradesh): It does not
require any consideration. It is such
a simple matter that you can dispose
it of now... (Interruptions)

- 3 |

MR. CHAIRMAN: Mr. Kalp Nath
Rai, don’t make allegations... (Inter-
ruptions) What did you say?

SHRI KALP NATH RAI: I have
said that you want to cousult the
Government,

MR. CHAIRMAN: Is f{ correct? 1
am not consulling anyboedy. I have
got my own judgment. I will have
to examine it. Am I not to examine
it and see what are the implications
and all that? I don’t understand all
this, If you ask me to give my de-
cision immediately, within one or two
minutes, how can ¥?. . (Interrup-
tions) z

-

SHRI BIPINPAL DAS: You can

give us the time.

SHRI S. W. DHAB®
tra): Sir, it is the most reasohable
thing. If youy want fo examine it
carefully, you can give us the time,

(Maharash-

MR. CHAIRMAN: I have not said
anything for or against. I am only
saying that let me examine it and un-
derstand what it is, You are not
prepared to give me that time also.

SHRI BIPINPAI, DAS: We under-
stand that you need time to examine
it But you must give sorae indicaiion

Short Notice RAJYA SABHA]}

Question and Answer <0
of time that today at such and such
time, belore the House adjourns, you
will give your ruling. Sir, how much
time do you need to examine it?

MR. CHAIRMAN: Whatever time
is necessary, I will take.

SHORT NOTICE QUESTION AND

ANSWER

Flights of Aircraft Owneq By the
State Governments and Private Parties
to Kathmandu.

6. SHRI PRAKASH MEHROTRA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is 5 fact that a num-
ber of aircraft owned by the Stafe
Governments and private parties were
given clearance by the Department of
Civil Aviation for flights to Kath-
mandu between March and July, 1978;
and

(b) if so, what was the number of
such aircraft, what are the names of
the persons who travelled in them and
what was the purpose of their wvisit
in each case?

THE MINISTER O.
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)

Yes, Sir. Four (4) flights were clear-
ed.

TOURISM

(b) I lay a statement on the Table
of the Sabha giving the requisite in-
formation.



